COURT-|

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

APPEAL NO. 03 OF 2019 &
IA NO. 21 OF 2019

Dated : 4" February, 2019

Present: Hon’ble Mrs. Justice Manjula Chellur, Chairperson
Hon’ble Mr. S.D. Dubey, Technical Member

In the matter of:

Municipal Corporation of Greater Mumbai ...Appellant(s)
Vs.

Central Electricity Regulatory Commission & ...Respondent(s)

Ors.

Counsel for the Appellants : Mr. Harinder Toor

Mr. Kshitez Kaushik
Mr. V.M. Kamath (Representative of M/s.
M.V. Kini Law Firm)

Counsel for the Respondents : Mr. S.Venkatesh
Mr. Somesh Srivastava
Mr. Samarth Kashyap
Mr. Sandeep Rajpurohit for R-3

ORDER

Learned counsel for the respondents may file reply to the main
appeal on or before 05.03.2019 with advance copy to the other side.
Thereafter, rejoinder may be filed to the main appeal on or before
25.03.2019 with advance copy to the other side.

List the matter on 26.03.2019

(S. D. Dubey) (Justice Manjula Chellur)

Technical Member Chairperson
Js/kt



